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MR. SPEAKER; He has 
answered your question. 

already 
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SHRI BAPUSAHEB PARULEKAR: 
The hon. Minister has said in his reply 
that the practice has not been disconti-
nued. I would like to ask him whether 
he would assure the House that this 
practice snail not be discontinued in 
the future also. 

MR. SPEAKER: He has already done 
that. 

SHRI H. K. L . BHAGAT: I would 
lik to know from th hO,n. Minister 
that if he cannot do anything e e can 
he expre s some sympathy for th~ sad 
pli ht 0 the opposition groups. 

MR. SPEAK : This is not a que -
tion. 

HRI NIRE is th 
obj cti n on the part 0 

ment to ca nd giv t 
th major 0 po i ion group 
hance ..... 

S RI VASAN SATHE: It will make 
con u ion wor confounded. 

erminatioD of ervices f the or er 
of M na Cam 

*23, SHRI SAMAR MUKHERJEE: 
WEI the Mini t r 0 SUPPL Y AND RE-
HABILITATIO b pI a ed to lay a 
s atement showing: 

(a) how many workers of Mana 
Camp have been served with notice 
of termination of services; 

(b) whether Government 
C ived any representation 
workers; 

hav re-
from the 

(c) the Dumber of years they hav 
serv d in these camps; and 

(d) whether Government propo e to 
ive them some alternative mploy-

ment? 

THE MINISTER OF INFO MATION 
AND BROAD TING AND SUPPLY 
AND REHA:8ILITATION (5 RI VA-
SANT SA HE): (a) 43. 

(b) Yes, Sir. 

(c) 6 to 15 years. 

(d) Efforts are bing mad to fin 
aIt rnative mployment for the affec-
t d persons. 

SHRI SAMAR MUK ERJEE: Th 
hon. Mini t t , in bis reDly has said 
that !forts are bein made 0 rovide 
It mativ mploym nt or th aff ct-

ed per on. I would r qu him that 
th . s a uranc should b 
th t th y would be provid 

ative mployment. In 
tiOD t I wou Ii dr 
of he hon. in' er h 
no ice on he wo ke 
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· echanical Division of Dandakarnya 
· roject-thi group comes und r that 
· c tegory also-hav already been serv-
" d and th are goin to e pire on 31-
1-1980. M y I as th Minister at least 
to r vo that order and those termi-
natiC'n noti s so that these un!ortu-
nat employ s re not thrown out of 

mploym nt till you hav conSidered 
he as uranc iven her. 

SHRI VASANT SATHE: Actually by 
~ now, out of 43 employ s .... 

SHRI SAMAR MUKHERJEE: I am 
not talking of. workers of Mana Camp 
only; I am talkin of the employ~es ot 
M ch nical Division of Dandakamy 
Project. 

SHRI VASANT SATHE: For that I 
would n notice, I will examine that 
and then s y something. 

A I was aying, out of 43, to whom 
notice hav b~ n given, 32 employees, 
including 28 employees and four 
ad hoc d'.)ctor re being given e,m-
ploym nt and absorption by the 
MadhYa Pradesh Government. The 

tate i willing to absorb the remain-
ilJ.g 11 mploy e"', but the mployees 
hav not press d th ir willingness 
oar. I they do so, all the 43 

p rS'~ns will get absorbed even be-
. 0 'e the xpiry of the notice period. 

I SAMAR MUK ERJEE: It i 
irin on 31st january. My request 

is that you r vck these ' orders and 
ou tak time so that they are not im-

m diat ly thrown out of mploym nt. 

They will 
ot b thrown out of mployment. 
h yare b in absorb d as 1 told you. 

RI MAR MUK ERJEE: A 
nl morandum has b n en to the Gov .. 
rnm nt. 

w' con-

ymp the cally. 
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FinanC'ial a 
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rd for R 
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ihar ,tate 
1 Elec-

*24. SHRI N. E. HORO: Will the 
Minister of ENERGY AND IRRIGA-
TION AND COAL be pleased to 
state: '", I 

(a) the total amount subsidised or 
loaned by the Rural El ctrification 
Corporatlo , to the Bihar state Elec-
tricity Boaru for the purpoSe of rural 
lectrification in Tribal areas in Bihar 

!pecially in Chotanagpur District; 
and 

(b) th pro~r S5 so far achieved? 

T E MINISTER OF ENERGY 
AND IRRIGATION AND COAL 
(SHR A. B. A. GHANI Kl-IAN 
CHAUDHURY): (a) and (b). A 
tatement i! laid on the table of the 

House. 

Statement 
(a) Since its inception in July, 

1969 up to 31st December, 1979, the 
Rural Electri cation Corporation has 
a ctioned 29 rural electrification 
chemes in the tribal areas in Bihar 

for a total 1 an assistance of Rs. 
17.29 erores. The amount of loan 
disbur ed again t the above schemes 
is . 11.21 cror . Out of the above, 
the amount 0 loan sanctioned for 
rural electrifiea' on in Chotanagpur 
Divison is Rs. 13.77 crores, the dis-
bu sement against which is Rs. 9.09 
eror . 

) u 1 c ification Pro-
i ct financ d by th Corporation ar 

or comp} ion over a period 
up to five years from com-




